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Title: Recent visit to India by the secretary of state of the United States of America, Ms. Hillary Clinton

MR. CHAIRMAN: Shri S.M. Krishna to make a Statement on recent visit to India by the Secretary of State of the United States of
America, Ms. Hillary Clinton.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, I rise to inform the House of the visit of the U.S Secretary of
State Ms. Hillary Clinton to India. Secretary of State Clinton held talks with me, and called on the Prime Minister and the Leader of the
Opposition yesterday.

During the visit, we held productive and constructive discussions on global issues, the situation in our region and on how to enhance
our bilateral partnership.

Our Governments have concluded two important agreements: (i) on creation of a Science and Technology Endowment Board; and, (ii)
a Technical Safeguards Agreement which will permit the launch of civil or non-commercial satellites containing US components on
Indian space launch vehicles.

We have also agreed on the end-use monitoring arrangements that will henceforth be referred to in letters of acceptance for Indian
procurement of US defence technology and equipment. This, Mr. Chairman, Sir, systematizes ad hoc arrangements for individual
defence procurements from the USA entered into by previous Governments.

We have also agreed on a new bilateral dialogue architecture within which we will continue discussions between our two countries on
a wide range of issues.

The visit has helped to broaden and deepen our bilateral relationship and to set the terms of future engagement between India and the
United States of America.

A copy of the joint statement issued after our discussions is placed on the Table of the House.
India-US Joint Satement

New Delhi, July 20, 2009

External Affairs Minister S.M. Krishna and Secretary of State Hillary Clinton today committed to building an enhanced India-
U.S. strategic partnership that seeks to advance solutions to the defining challenges of our time.

They agreed to strengthen the existing bilateral relationships and mechanisms for cooperation between the Government of
Republic of India and the Government of the United States of America, while leveraging the strong foundation of economic and social
linkages between our respective people, private sectors and institutions. Recognizing the new heights achieved in the India — U.S.
relationship over the last two Indian and U.S. Administrations, they committed to pursuing a third and transformative phase of the

relationship that will enhance global prosperity and stability in the 21st century.

Minister Krishna and Secretary Clinton will chair an "India-U.S. Strategic Dialogue” that meets once annually in alternate capitals. This
dialogue will focus on a wide range of bilateral, global and regional issues of shared interested and common concern, continuing
programmes currently under implementation and taking mutually beneficial initiatives that complement Indian and U.S. development,
security and economic interests.

Secretary Clinton looks forward to welcoming Minister Krishna for the first round of the Strategic Dialogue in Washington, D.C. in the
coming year.

ADVANCING COMMON SECURITY INTERESTS

Recognizing the shared common desire to increase mutual security against the common threats posed by international terrorism,
Minister Krishna and Secretary Clinton reaffirmed the commitment of both Governments to build on recent increased coordination in



counter-terrorism. Secretary Clinton invited Home Minister Chidambaram to visit Washington in the near future. External Affairs
Minister Krishna and Secretary Clinton also reaffirmed their commitment to early adoption of a UN Comprehensive Convention
against International Terrorism which would strengthen the framework for global cooperation.

DEFENCE CO-OPERATION

Noting the enhanced co-operation in defence under the Defence Co-operation Framework Agreement of 2005, External Affairs
Minister and Secretary Clinton reiterated the commitment of both Governments to pursue mutually beneficial cooperation in the field of
defence. External Affairs Minister Krishna announced that both sides had reached agreement on End Use Monitoring for U.S. defence
articles.

SEEKING A WORLD WITHOUT NUCLEAR WEAPONS

India and the United States share a vision of a world free of nuclear weapons. With this goal in sight, Minister Krishna and Secretary
Clinton agreed to move ahead in the Conference on Disarmament towards a non-discriminatory, internationally and effectively
verifiable Fissile Material Cut-off Treaty. India and the United States will also cooperate to prevent nuclear terrorism and address the
challenges of global nuclear proliferation. A high-level bilateral dialogue will be estabilshed to enhance cooperation on these issues.

CIVIL NUCLEAR CO-OPERATION

Building on the success of the India-U.S. Civil Nuclear Initiative, on July 21, India and the United States will begin consultations on
reprocessing arrangements and procedures, as provided in Article 6 (jii) of the 123 Agreement for Peaceful Nuclear Cooperation
between India and the United States.

GLOBAL INSTITUTIONS

Secretary Clinton affirmed that multilateral organisations and groupings should reflect the world of the 21st century in order to maintain
long-term credibility, relevance and effectiveness and both Minister Krishna and Secretary Clinton expressed their interest in
exchaning views on new configurations of the UN Security Council, the G-8 and the G-20.

PURSUING SUSTAINABLE ECONOMIC GROWTH AND DEVELOPMENT

As members of the G-20, India and the United States have pledged to work together with other major economies to foster a
sustainable recovery from the global economic crisis through a commitment to open trade and investment policies. Minister Krishna
and Secretary Clinton reaffirmed the commitment of both Governments to facilitating a pathway forward on the WTO Doha Round.

They pledged to co-operate to not only preserve the economic synergies between the two countires that have grown over the years,
but also to increase and diversify bilateral economic relations and expand trade and investment flows. The two sides noted that
negotiations for a Bilateral Investment Treaty would be scheduled in New Delhi in August 2009. They resolved to harness the ingenuity
and entrepreneurship of the private sectors of both countries with a newly-configured CEO Forum that will meet later this year.

EDUCATION

External Affairs Minister Krishna and Secretary of State Clinton affirmed the importance of expanding educational cooperation
through exchanges and institutional collaboration and agreed on the need to expand the role of the private sector in strengthening this



collaboration.

SPACE, SCIENCE AND TECHNOLOGY AND INNOVATION

Recognizing the great potential in India-U.S., Science and technology collaboration, the two sides have concluded a Science and
Technology Endowment Agreement and signed a Technology Safeguards Agreement that will permit the launch of civil or non-
commerical satellites containing U.S. components on Indian space launch vehicles. Both sides welcomed India's participation in the
FutureGen Project for the construction of the first commercial scale fully integrated carbon capture and sequestration project and
India's participation in the International Ocean Drilling Programme, an international endeavour for enhancing the understanding of
Earth and Ocean dynamics and addressing the challenges of climate change.

HIGH TECHNOLOGY CO-OPERATION

Noting the high potential that exists due to the complementarities in the knowledge and innovation-based economies of the two
countries, it was agreed that the agenda and the initiatives in the bilateral High Technology Cooperation Dialogue should continue,
with the objective of facilitating smoother trade in high technology between the two economies reflecting the present strategic nature of
the India — U.S. relationship.

It was also agreed that working groups would be formed to focus on new areas of common interest in nano-technology, civil nuclear
technology, civil aviation and licensing issues in defence, strategic and civil nuclear trade.

ENERGY SECURITY, ENVIRONMENT AND CLIMATE CHANGE

Minister Krishna and Secretary Clinton pledged to intensify collaboration on energy security and climate change. Efforts will focus on
increasing energy efficiency, renewable energy and clean energy technologies through the India-U.S. Energy Dialogue and a Global
Climate Change Dialogue.

Both sides also agreed to launch a process of bilaternal scientific and technological collaboration to support the development,
deployment and transfer of transformative and innovative technologies in areas of mutual interest including solar and other renewable
energy, clean coal and energy efficiency and other relevant areas.

India and the U.S. affirmed their commitment to work together with other countries, including through the Major Economies Forum for
positive results in the UNFCCC Conference on Climate Change in Copenhagen in December 2009.

GLOBAL ISSUES

The two sides noted the valuable engagement between both Goverments on global issues of common concern such as strengthening
democracy and capacity building in democratic institutions as co-founders of the UN Democracy Fund.

The two sides agreed to develop a Women's Empowerment Forum (WEF) to exchange lessons and best practices on women's
empowerment and development and consider ways to empower women in the region and beyond.

CONCLUSION



Minister Krishna and Secretary Clinton reaffirmed that the excellent relations between India and the United States rests on the
bedrock of kinship, commerce and educational ties between the Indian and American people.

Secretary Clinton thanked External Affairs Minister and the people of India for their warm reception and hospitality.
[Placed in Library, See No. LT-403/15/09]
SHRIGURUDAS DASGUPTA (GHATAL): There remains a question to be answered. ...(Interruptions)
SHRIYASHWANT SINHA (HAZARIBAGH): He has not answered any of the questions that we raised in the morning....(Interruptions)
MR. CHAIRMAN : This is not a debate.
...(Interruptions)
SHRI YASHWANT SINHA : Has he taken the House into confidence?...(Interruptions)

SHRI L.K. ADVANI (GANDHINAGAR): | wish to say that we had not asked for a full statement on the visit of the Secretary of State of
US. This morning, an issue was raised by my colleague Shri Yashwant Sinha and almost the entire Opposition endorsed what he had
said. We said that we would like to have this matter clarified today itself. Otherwise, we are going to have a structured debate on
various matters relating to foreign affairs including the India Pakistan Joint Statement. We are going to have it, and we will ask all
other questions including some of those that have been mentioned here. But today we expected that the External Affairs Minister
would come out with a clarification on this point where he has said that we have also agreed on the end-use monitoring arrangements
that will henceforth be referred to in letters of acceptance for Indian procurement of US defence technology and equipment. Not only
that. He goes on to say that this systematizes ad hoc arrangements for individual defence procurements from the USA entered into by
previous Governments also so that it is in a way trying to have end-use arrangements made into a formal systematic arrangement
even in respect of earlier matters. This is something very disturbing. Therefore, | expected that the questions that have been raised by
several colleagues from this side would be answered by the External Affairs Minister. | think that in view of what has just been said in
this statement, you allow a debate to go on right now so that all questions are addressed. If that is going to happen, | would stop here.
Otherwise, in this House, because there has been no practice of asking questions as is there in the other House, today | would think
that as a matter of protest, my Party would like to register a walk out.

SHRI BASU DEB ACHARIA (BANKURA): None of the questions that we raised today in the morning has been clarified by the
Minister while making the statement. We did not want this statement. The points we raised were about why we wanted a statement.
That is why we demanded a statement. We demanded a clarification from the Government. Why did the Government of India agree for
end use monitoring by the United States of America? And they want to formalize the system! This is nothing but surrendering to the
United States of America. So, none of the questions that had been raised by the entire Opposition has been clarified by the Minister
of External Affairs. ...(Interruptions)

MR. CHAIRMAN : No more debate please. We cannot allow debate on this. Shri Bapiraju to continue.
...(Interruptions)

SHRIBASU DEB ACHARIA : It is the right of the House. ...(Interruptions)

MR. CHAIRMAN : Rules do not permit debate after the Minister's statement.
...(Interruptions)

SHRI BASU DEB ACHARIA : We did not want this type of statement....(Inferruptions) We wanted a clarification from the
Minister....(Interruptions)

MR. CHAIRMAN : Hon. Members, we are bound by rules. Rules do not permit a debate. Shri Bapiraju to continue. Nothing should go
on record. You have to bear with me.

(Interruptions) &€, *
SHRIANANTH KUMAR (BANGALORE SOUTH): Sir, you have to protect us. You listen to us....(Inferruptions)
MR. CHAIRMAN: We have to go by rules.

...(Interruptions)



* Not recorded

SHRI BASU DEB ACHARIA : The Minister has scant regard for this House. The entire Opposition has been
demanding....(Inferruptions)

"MR. CHAIRMAN: Hon. Members, rules do not permit a debate. Hon. Leader of the Opposition has made his statement.
...(Interruptions)
SHRIANANTH KUMAR : The other leaders are there. Please listen to them also. ...(Interruptions)

SHRIBASU DEB ACHARIA : There is nothing in the statement as to why the Government had to sign this agreement. Why was such
an agreement signed? ...(Interruptions)

MR. CHAIRMAN: Hon. Members, please sit down. Who would like to make a statement? Just seek clarifications please.

SHRI GURUDAS DASGUPTA : Hon. Chairman, Sir, the entire Opposition expressed undiluted apprehension as to how the
technology that is being borrowed or being asked for from USA would be used. The end-use is subject to inspection by the American
people, maybe military men. It means Indian defence installations where these equipment are being used will be subjected to the
supervision of the American people. This makes us vulnerable. This makes us completely subservient to the American inspection. It is
a surrender of our sovereignty.

MR. CHAIRMAN: You have made your point.

SHRI YASHWANT SINHA : Sir, in the morning when | had raised this issue with the permission of the Deputy-Speaker, | had raised
some very specific issues which had appeared in a somewhat rudimentary manner in the newspapers. AT Seal GERT & ATCTH
& g o [N 57 Fo-go o A [ Us gor AleRer wiidee, Us gor dRfhhee i o F8 IRT WER
3R 3RS & T 7 T g3 &1 I 3ES IR H A AN g A §, 30 AAoT H Ao o wa fRAT ¥, sHfT A
T H S JPR FT AT :, Siee Het g7 @M1 Her FhgT foh S ERAMharell AT S FHQr SFAICY B 8, 3T 3R
3R SHIIHC T &, AT ST FEAHATST §3T & o 37 WX &7 Jg o9 M| Ig Toh Hallel 2T, S HeT o
& @ AR T WER & R & I AT B IR § o GO, 3§ R/ ST & e, z—hﬂ%m@rsn@ﬂafr
30 R A 6T R H S § 39 9P A S Wﬁamﬁmﬂﬁ%mwmﬁwmi
38 d1G el Fgl o THR H W § Ig A o7 /= § 6 S T §, Tol Aded 3rrel & Bowt =el, S 7@ &, 30
§H oiT famr &l yure #r & fav weee ¥, U g FAegRE vathe wlier o T §, oad Ay dk &
TR IIRE P SR, fomr a/@r & s g7 el &l TP 99 W o fe@r &3l oifeeeT Ha Farer S 3§,
S Hgaee ¥, 3HH GRThaRE HA gem, 38 3o Hl AR I 7 PR A TIT o, et s Sastetet ar
WWQ\HMWFﬁﬁWWW@QW?ﬂ%W@WW%W@r%ﬁwa?r
Tolfeeael Afsar & Far o el %’ GUEZRAI HT;[Q‘ 1%' o oar g@ a‘-@' %’I That is why | said that in this regard the Government
should come clean in this House. This is the highest Panchayat of this country. We have a right to know what the Government has
agreed with a foreign Government. Then we have, as our Leader of Opposition has said, a very bland statement here of two
sentences which conveys nothing at all. Where are the answers to those questions which all of us raised? There is nothing at all in the
statement, Sir. There is nothing at all. Therefore, we are completely dissatisfied; this statement is not worth the paper on which it is
written!

*m06

A FomA g ea @agd): TR AT, 30T AT A AT [eT F S Fo P, W HUR R gH T Qquar &
el et o 39l I AR TEAT TFT P F| I §HA IUN IER-ARAT & § fF St Tawileiol &, 3§ W 39T 3R
&1 A 3T ST HLIT| ST el IR T R F 1 w5 3R 518 o §, IgT W A 1T TRT T ART THAA 35 o
ST A7 & 3TN Tailoion & AT 319e7 alih ¥ X @ &, F1 33 ol 3T ST SWeM? S 8 ST ey aTel 37T,
T EQHT T IR 3N q@ WE IR SR A A7 Ig G99 F TeReAh § o A & g@Ey A1 e SR A elailst I,
agl o ger off a8 o 3w o S el R JE{RT §ART Alfcieh §? GART 30l Fcid o &, 3T el FeaT 3K
TFAR ¥l GART 306 A &1 Teh T M A AT ITAS TS| FH I & foh 3T Sig® S 1 el IRA? 30T 7g® off
FT UG Tl Segiel deT o O gAN oxr d fagRr AT ar g Srr T GRET & AWl 7 FIS AR A6l HEM| IR AN
RN T TIET & A F HIS FEART HWN dF §H d&Rd A6l HE1| T&T d Fal & 3R A 7 FE 30 NE A F=T
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A e Fred (FAGA): FIEFA S, H 3ok ATH F AdeeT FEIM o WHR & TS H ToAerr & §, 3R g7 ae ofiar
g, amal ot §, Sga IIRET & L. (AU B WO o HHST 3O, Ig IS A &, I R F4r 57
37T S 30T @1 § T 39 & Todel & arasfe o & off &1 aare foeigher fdor &1 faermer ot o 1 oo &1 # 3oy
el gl § o Tg el US Jol dTell HAIHT =A61 §| SiT STol g Ted Agl AT A A IANH & Pl I S 1 Famey
W AR & AR IS M F YT Useuicd 1 iotehel T ol arm §1 ST & oot AT AT 3aR X & fohan amm| sad
Tsh HaTel 1 &, Toh o1 el &1 39 9H g & 3 & o1 Y @ § Siafeh gAR RN T Saear 34 diei-are
T & GART TS TIMHANT &, 38 3T SRIAR Fael I &l 3T 378 Feid FR I § 3N TgT ST &F A JAR g3
SHTY SHA Uh TaTol of61 ¢, THH s Talel | S IR AT g1 g1 37 Y 37r AW H S Fo 301 TR, Feffaedre
asr%l%aaraﬁraﬂaﬁa%mma‘rﬁaaaﬁa%’rgw%l%W%ﬁémaﬁmsﬁaﬂqﬁﬁﬁvwwml3ﬂqﬁr
T e & 3N HT <@ 37 &, 38 aIg 3 397 Il Ah 3Hh Y 3oloh HfER Tolel & HH A Q&1 oy
TE Uh HA Gl &, S Falel § Seish Tl T TR b g g § AR moehr faeRr AT 3wl & o ey @
S &1 sufad # WHR W Tg ST I gl §, TE 6T gl |
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MR. CHAIRMAN : Okay; this is not a debate; you made your point.

SHRIB. MAHTAB (CUTTACK): Mr. Chairman, | stand here to express my anguish. We had demanded a statement in the morning; but
this statement hides many things than exposing what we had actually wanted. We wanted to know what prompted this Government to
go into this type of bilateral agreement. What has been mentioned here is that the visit had helped to broaden and deepen our
bilateral relationship with the US does this broaden and deepen the bilateral relationship at the cost of our sovereignty? That is the
question. | remember, 30 years ago when defence arrangement and procurement was being discussed, specifically, consciously the
Government of India had taken a decision in the late sixties and early seventies that we will not allow any Government, whosoever and
how mighty it may be, to incorporate or to be a participant in Indian Defence mechanism where we have to forego our sovereignty.
That was the decision in late sixties and early seventies and it continued. The whole House during that time also had taken a very
conscious decision that we will abide by the decision. During the cold war period that was the decision that was being implemented.
Irrespective of Party affiliation, all had supported that decision. What has happened today? Cold war has ended, no doubt but we will
not allow one single hegemony to control this world. India has been repeatedly against hegemonism. | would again request before all
Members of this House and also to this Government, this Statement does not mitigate our anguish. I would again request, there is still
time for this Government to come out clean on this Agreement.

Al gwan T (fafewm): #gcT, asd qsdﬁﬁﬂﬁwaﬁmmmﬁﬁ?ﬂgqﬁﬁ?ﬂmwﬁtwm
S Hee ¥ 37T Ugell IR aAgr &1 8T &1 a¥ 2008 ¥ o gHHA TR g & WAk o1 F S Heel H I AT Fg ol
ad ¢ 6 faeRr & St 39 999 30 ded & T AT 3, oifhed AR T ekl F a9 § 3R 37§ Tg a1d TN
S ST g g o &Xr T e s Y M| H A Aeled A S digch € T shael diwe & Al 3 3
3T Tefeareiie o off sua e R 1 .. o 30 UleTe &Y scgfla & ¢l 3 el § 6 o9 g s de
Tiea & o & YT & & €, &FeT U & R, Soeiion Wlie off, 319 3% ARCY & ¢ 3R 39 39 W FS SRS G
F TR &1 30 AU I o IfT ereq w1 ST B §1 Aresh fr RAE 3w g, 3w o e B awr ¥ F wg
S Tgelt § T wae & faRiy &, 3e i fAae Rfcoriie & e I, Wosh & &Y # th R I8 §U 30
30 g & THASId W &R =1 e

HEICT, PRI @Y Il ¢ o g o AR & Ty 3w Recll & WaTtR @ §, ofhed ARG FH S 67 Gl & &R W
Rear argat &, ol & &R W A& 3UH Tg TASAT ST A1 Tl R IgT & SAfAT g gqenr faier o I &1 and
G e SN ¥ FHeice TASH & SYagR W AT el Sl & 1 Tl AR I A W, AR & g Tegafd &
ST, FIST GRET & A W 3eRar o SV, Ig AT §? 36 U "eall § Q& & Al &1 F@idaA Ber /= §1 g Srawh
3E G &, Afehed ARTRT HT TAIMHART Tl e, Io7hl TAMHART et et §3M &1 H MW hgell AN § & e &
TR o ARSI & AT AT BT S AT g7 TRIGT &, 3T J 3R SR HLaT, o r &k f&egr st oF Fgr fF 36R
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FEN| VHT FHSIAT §H Fids FoR el ¢l TE Alhcid & dhloll § o IR T 36 FASHT RN Fel gEBR X & § ot
%WWW%ﬁTWWWW?%W@?@WﬁI Abrogate this Agreement. This is my

demand to you.

DR. M. THAMBIDURAI (KARUR): In the morning most of the Members of this House had raised a serious issue....(Interruptions)

* Not recorded
MR. CHAIRMAN : Hon. Members, no cross-talk please. The Chair is here to control the House.

DR. M. THAMBIDURAI (KARURY): Mr. Chairman, Sir, in the morning most of the Members, especially from the Opposition, had raised
a serious issue and asked the Government to come out clean with a Statement on what has happened with regard to the Agreement
with the USA. The Minister in his Statement has stated, "We have also agreed on the End-use Monitoring Agreement". What does this
mean? How can the USA come and monitor the whole thing here? We have to safeguard our sovereignty. As has been said by the
other Member, when we are purchasing these equipment, we have every right to do whatever we want to do. Shrimati Sushma Swara;j
just now said that a friendly relationship should be there and not the kind of relationship where they could dictate terms to us, that is
why, we are worried. The Minister says, 'we will continue discussion'. Now what are you going to discuss? Once you have signed the
agreement, you have concluded everything. Therefore, what are you going to discuss? Are you going to withdraw the agreement? This
is what we want to know. All the hon. Members' serious concern is that we cannot pledge our sovereignty to any foreign country.
Therefore, first of all, you withdraw this kind of agreement. This is our expectation from you.

MR. CHAIRMAN : Hon. Members, let us resume our discussion on Demands for Grants.
...(Interruptions)
SHRIBASU DEB ACHARIA : Sir, | have not spoken....(Interruptions)
MR. CHAIRMAN: You have already spoken once.
...(Interruptions)

MR. CHAIRMAN: Hon. Members, please sit down. This is not a debate. Please sit down. The Leader of the Opposition wants to
speak.

A ST FeoT AN FHET ST, P TROT ¥ T W v Hr A gwer o @ g5 N 519 123 whie A @1 A aw
BT ST AT 5 gfetam & g AR SR - 3R 30 T Th § - T Sl W IR FIE WHR IS FGRF FAgier el
T ot 3EH gt & T gl & R & 91 37T ISl &1 F o 1o 30R 38 TR & dis 3 THAS 8l § Toletepr or
& TEHIATAT W TG ISaT &, 8 T ThHAT W THG USdT &, I39F aX F iU F qRaST FeT HF 9Wd 95 ar o
T MR o AR & FAUT 50 ThR & FASHAI 7 GG H T Maeges AR - FE W o qrasiffiendr w0 yerma
TSI A S & Thall T TH I3 A 36T YfSe TAG Y| T o0 & & Fel Ao S FoAshar o §, 98 gy 39
3R &l R AT AT & 3N 3T il § o 38 JhR 1 GNeel WiaweT 7 fhar S0 & 38 9aR & @Hsia
S o | PG FHYeT a1 T Tohdl & PS Tgl W A AR Y| TgT dd & 123 e & IR F o 59 T
T H geneT 7 T A, A9 3egley her o F g I Y el adng A6 T F A ARl gfaRfr gt smew
AlAT Y| 3T T o A foIA? & dhael ol 1 a1T H AT §, ek I @ A TWHR o HS GHAiar far g ar
3% o off A forr &1 ¥ Il & Iy a1 0 § T oo O o Roer aeag HeT T, 39 g@d o9ar oar or ik
S TeoT &Y, faueT & TR UeT H TgHA oTal ¢l olfched S O ST AT 318 &, a8 oram ¢ o St sRarwfreast
Siige ReHe gl 7R o TR A1 &, 36 @ o dhael fAuet, dfehed THRY 7aT & o7 g AR 9T TeAd =7l &
Tgl e foh TR 8T & Jaokdl o 3HR I et & GhR fhar 81 Tg o Tgell SR Regedial & Tokeifash gidera &
3T §1 H TS § % TWAR A 50 HAF 7 Fooh R SR Al A e DRI Sl F& TR IS

& W@, 309 T ¥ F & deag F RmaR & 9 39 0 ard T & fSEd SROT S U U8 FeAfa & o
HITRdIG & TesT &, TAT TgATa at § o A TahRT & wema & 3o g8 IS e 7187 el TRy, 38 FgAfa &
3T A3 f&ar §1 U IR WSl aR 3R U R 37| g7 59 ORI R g

SHRIBASU DEB ACHARIA : Sir, we did not want this type of statement...(Inferruptions)




MR. CHAIRMAN: You have already spoken. A Member cannot speak twice. You have already spoken. Mr. Acharia, please sit down.
Nothing should go on record.

(Interruptions) &€*
MR. CHAIRMAN: He has already spoken.
...(Interruptions)

MR. CHAIRMAN: Will the Minister like to say something?
4€)(cIdYT)
At gora e AeT : ¢4 SHY HEAT eI ¢| FH Ah3ABE Al o

16.30 hrs.
(At this stage, Shri Mulayam Singh Yadav and some

other hon. Members lef the House)

SHRI BASU DEB ACHARIA : Sir, since the Government has not satisfactorily responded to our queries, in protest, we are walking
out...(Interruptions)

16.31 hrs.
(At this stage, Shri Basu Deb Acharia and some other

hon. Members left the House.)

THE MINISTER OF EXTERNAL AFFAIRS (SHRIS.M. KRISHNA): Mr. Chairman, Sir, | am rather surprised to the kind of interpretation
that is sought to be given to a bilateral understanding between two sovereign countries. Well, | do realize that | also belong to a proud
country with a civilization about which we always talk so tall about. So, the question of bartering our freedom; the question of bartering
our sovereignty does not certainly arise out of this situation. This is a bilateral agreement between two sovereign countries. It is not as
if it has not been done earlier. What was being done at every point of time when certain purchases were made at the high-end
Defence equipment, there was a clause where this end-

* Not recorded

use clause was incorporated in that agreement. But here what we have tried to do is to generalize it for all high-end Defence
purchases hereafter between the United States and India...(Inferruptions) This is what we are doing with every other country. So, there
is nothing extraordinary about it. Everything is very straight. We are conscious of what we are doing. It is in the larger interest of the
country that this has been done...(Interruptions)

MR. CHAIRMAN : No more debate on this.

...(Interruptions)

A drer For IMEATh : Feled, FAN SN A 3ok A &1 Fg A WERT 5 7 B, TG R ¥ IT T A Falel Sl I
ST § 3R 3o7hT 3eck &1 STl §1 ofeheT 58 Heel # 307 deh Ig o gl | gafele & g% 7 Rediew & 3m5g =igh
T uT| oifhed B o Rediew 1 3mre e, 3maer Redew e, mm@mﬁrm% Fifr T o a9
Seei F Y 7 GESTS &, of fh oEd A8 ¥ o 56§, Ao 36 9 ST & W9 aE @ £ e o eEe R ¥, W L
FS eI 6T &1 I AT & T SHT W A Y IeId T IR §| Sa8e Tede W ofd Teaas 29 aefl, a9 g7 38 |




3R R & FE 300 & SR wa §
16.33 hrs.

(At this stage, Shri L.K. Advani, Shri Sharad Yadav and some other

hon. Members left the House.)
SHRIB. MAHTAB : We also are not satisfied...(Interruptions)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) &€, *

* Not recorded
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